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<5v IN  THE CENTRAL AI34INISTRATIVE TRIBUNAL

s

LUCKKa-/ BENCH 

LUCKNOW

O r ig in a l  A 'pplication  No. 49 of 1991

th is  the  ( day of November^ 1 9 94 ,

HON 'BLE MR. V-K. SETH , AEl'lN. MEMBER
Mt-l. D .C . VERI--1A, JCTDICIAD MEMBER

JTmt. Deep M ala M ishra , a^ed  about 40  years , vjii.e 

of S h r i  Indra Moham M ish ra , R /o  76 Nehru C ro ss ,

Rateabganj, Lucknow.

g A pplicant

By Advocate : S h r i  P .K .  S r iv a sta v a

Versus

The D irector  G e n e ra l , C ouncil of S c ie n t i f ic  and 

In d u str ia l  r esearch . New D e lh i .

2 . The D ire c to r , C entral Drug Research  In s t it u t e , 

C hattar  M angil P a la c e , Lucknow.

Respondents

^  By Advocate : S h r i  H ari Har Saran

O R D E R

D .C . VERMA, MJ-IBER(J)

Sm t. Deep M ala  Mishra has f i l e d  

t h is  ap p licatio n  under section  1 9 -of A .T .  A ct  w ith  

the orayer to  set- aside the order contained in  

the Memo dated 2 1 .2 .1 9 8 9  (Annexure-8 to  the O .A . )

and i f  the circum stances of the case  so required  

to  set- aside the order contained  in  Memo dated

• 2 7 .1 .1 9 8 9  (Annexure-7 to the  O .A . )  and to  treat

the apolicant as a confirm ed incumbent e n title d  

for absorption/appointm ent a g a in s t . a regular post 

in  the C entral Drug Research In s titu te  ( i n  short


